«q-

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 665 of 2023

Nirmal Singh Chahal

. » « Applicant
Versus

State of Punjab & Ors.
. . . Respondents

Reply of Er. Daljit Singh, Environmental Engineer, Regional Office,

Faridkot on behalf of Punjab Pollution Control Board.

Respectfully showeth

1) That briefly submitted, the applicant has filed an application complaining that
Farid Enclave, Kotkapura Road, Faridkot, Punjab, a PUDA approved colony
which is having around 60 houses, is operating In violation of environmental
norms. STP plant of the same is non-functional resulting in overflow of sewage.
The sewage Is discharged into a nearby water body through a pipeline without
treatment. The area of green belt has been converted into colony. The
colonizers have sold the area of green belt and also land for STP. Sewage of
Hotel Shahi Haveli Is also discharged into colony sewage causing damage to
environment due to foul smell. The school building is being converted into
hotel/club. The letter has been treated as Original Application no.665 of 2023
titled Nirmal Singh Chahal v/s State of Punjab and Others by the Hon'ble

B

National Green Tribunal.
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2) That after consideration of the matter, the Hon'ble National Green Tribunal was

3)

pleased to pass an order dated 11.01.2024 thereby impleading the State of
Punjab through Chief Secretary; District Magistrate, Faridkot and Punjab
Pollution Control Board as respondent in the case with direction to file their
response. The Punjab Pollution Control Board (Respondent no.3) is filing the
reply in compliance to order dated 11.01.2024 and the reply of the Board may

kindly be read in the following paragraphs.

That a complaint dated 17.07.2023 has been filed by Farid Enclave Welfare
Society, Kotkapura Road, Faridkot against the promoters of Farid Enclave
Colony, Kotkapura Road, Faridkot i.e. M/s Farid Colonizers regarding the
unscientific disposal of waste water and illegal operation of hotel cum
restaurant in the premises of colony. A copy of the complaint is enclosed as
Annexure-A. To verify the facts, the site of the complaint was visited by
Officers of Regional Office, Faridkot of the Punjab Pollution Control Board on
02.08.2023 and it was observed as under:

a) The colony consisting of Farid Enclave (Phase-1) in an area of
.8 acres and Farid Enclave (Phase-2) in an area of 9.5 acres
is in operation on Kotkapura Road, Faridkct, without any

bifurcation.

b) Approx. 50 rio. houses have been constructed and occupied
élongwith 15 ro. SCOs. The colonizer has constructed an
establishment in the name & style of 'M/s Haveli Club'
consisting of 12 no. rooms for party/ rent purpose, within the
premises. '

c) STP installed was found in abundant condition and wild grass
was found grown in the STP area. The components of the STP
were rusted and as per site conditions, it can be revealed that
the STP has not been operated since long.

d) Domcsuc efﬂuent of the colony is collected in @ man hole
inside the colony and was disposed off onto the vacant plot of
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1.5 kanal area for stagnation. Also, an outlet of untreated
domestic effluent of the colony provided into Langeana drain.

e) Plantation area reserved for disposal of treated effluent has
been developed as 03 no. residential plots.

4) That in view of the observations of the visiting officer, a notice u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 was issued to M/s Faridkot
Colonizer, Kotkapura Road, Faridkot vide letter no. 2797 dated 12.09.2023 with
an opportunity of personal hearing before Chief Environmental Engineer(B) of
the Board on 18.09.2023, which was postponed to 30.10.2023. A copy of letter
no. 2797-2798 dated 12.09.2023 is enclosed as Annexure-B. No one on behalf
of the promoter company had attended the personal hearing before Chief
Environmental Engineer (B) on 30.10.2023. However, considering the facts of
the case, the Chief Environmental Engineer decided as under that:

a) The project proponent will ensure to operate its STP regularly
& scientifically to achieve the effluent standards at all times.

b) The project proponent will provide adequate disposal
arrangements for the treated domestic effluent and no
treated/untreated effluent will be discharged into drain or
onto land for stagnation.

c) The project proponent will apply for obtaining consents to
operate of the Board under the Water Act, 1974 & Air Act,
1981 for phase-I & phase-II of the colony, within one month.

d) Environmental Engineer, Regional Office, Faridkot shall visit
the colony within one month and process the ‘consent to
operate' applications to be applied by the project proponent
under the Water Act, 1974 & Air Act, 1981, on merits.

The proceedings of the hearing held on 30.10.2023 before Chief Environmental
Engineer (B) were conveyed to the Project Proponent vide letter no. 3460 dated
07.11.2023, a copy of which is enclosed herewith as Annexure-C.

b,
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5) That in compliance to the decisions of the hearing held on 30.10.2023, the site

of the colony was again visited by the officer of the Board on 29.01.2024 and
it was observed as under:

i, The STP of the colony was found in abundant condition and
wild grass was found grown in the STP area. The components
of the STP were rusted and as per site conditions, STP has
not been operated since long.

ii.  Untreated domestic effluent of the colony is being collected
in a collection tank provided by the colony and same is being
lifted by pump for disposing onto vacant plot for stagnation
within colony premises. Also, an outlet of untreated domestic

effluent of the colony provided into Langeana drain for
discharging.

iii. Earlier, plantation area has been developed in 03 no.
residential plots by PP for discharging of effluent. But
presently, no plantation area is existing.

iv. No management has been adopted for handling of solid of
the colony. Solid waste was found disposed in vacant plot
along drain. In view of above, the colony is violating the
provisions of Water Act, 1974 and SWM Rules, 2016 willfully
& deliberately.

6) That it is relevant to mention here that OSD (Litigation) to Chief Secretary,
Punjab has issued letter dated 29.01.2024 for making compliance of the order
dated 11.01.2024 of the Hon'ble National Green Tribunal passed in O.A No. 665
of 2023.

7) That keeping in view the observations of the visiting officer, a notice ufs 33-A
of the Water (Prevention & Control of Pollution) Act, 1974 has been issued to
the project proponent M/s Farid Colonizers, Kotkapura Road, Faridkot vide
letter no. 951 dated 26.02.2024 with an opportunity of personal hearing before
Chairman of the Board at Patiala on 06.03.2024, but the same was re-scheduled
before the Member Secretary of the Board on the same date on 06.03.2024

o,



8)

-5-

vide letter no. 1033 dated 05.03.2024. A copy of the notice dated 26.02.2024
is enclosed as Annexure-D and copy of letter no. 1033 dated 05.03.2024 vide
which the hearing was rescheduled before the Member Secretary is enclosed

as Annexure-E.

That Sh. Sanjeev Kumar, Sh. Pardeep Kumar and Sh. Vikramjeet Singh partners
alongwith Sh, Darshan Garg, Consultant appeared before the Member
Secretary of the Board for hearing on 06.03.2024. The representatives
submitted written reply to the notice issued by the Board and the same Was
taken on record. The representatives stated that the project was developed in
the year 2005 and completed in 2017. Sewage Treatment Plant of 200 KLD was
installed in 2012 expecting higher occupancy, however, due to in sufficient
effluent of 10 to 15%, STP could not be operated. The colony was transferred
to PUDA in March 2017. They had sold the plot reserved for hotel to Haveli Club
and now that is a different entity which is being operated by different
management. In September 2021 Farid Enclave Welfare Society was registered
under the president of Sh. Nirmal Singh Chahal and from the said date welfare
society is responsible for the management of solid waste, wastewater,
plantation and other operations of the colonies. Separate Bank account has
been set up by the welfare society in which funds are being collected from the
residents for regular operations of the society, but they had made a mistake by
not signing the handover documents to the welfare society.

9) That during the hearing it was deliberated by the Member Secretary of the

Board that the project proponent obtained consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 only for phase-1 of the colony
which was valid up to 30.09.2018 and thereafter failed to obtain consent to
operate under the said Act. Moreover, Phase-II of the colony has been
established/commissioned without obtaining consent to establish/operate
under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. Further as per the details of the
visit carried out by officer(s) of the Board on 02.08.2023 and 29.01.2024,
respectively, the STP of the colony was found in abundant condition and wild
grass was found grown in the STP area, the component of the STP were found

b
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rusted and the site condition revealed that the STP has not been operated since
long. Untreated domestic effluent of the colony is disposed of onto vacant plot
for stagnation within the premises and an outlet has been provided for
discharge of untreated domestic effluent into Langeana drain. Proposed
plantation area has been developed into 03 no. residential plots and presently
no plantation area has been provided for disposal of the treated wastewater.
No management has been provided for handling of the solid waste in
compliance to the Solid Waste Management Rules, 2016. Moreover, the
partner(s) of the colony failed to submit any written agreement/legal document
executed between the partner(s) of the colony and the Resident Welfare
Association (RWA) regarding handing over of the colony for its regular
operation and maintenance and as such the reply was found fully

unsatisfactory.,

10)That after hearing the Partners of the colony as well as the officers of the Board

and considering the material aspects in view of environmental norms, the
Member Secretary of the Board decided to issue various directions by invoking
the provisions of section 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 as under:

a) To the project proponent not to sell any vacant residential /
commercial plot or construct any house under group housing
project or construct any house on the plot allocated for
construction of house or make any expanéion within the
premises of colonies or shall not get released any electric power
connection from PSPCL for newly constructed house, where no
occupancy has been given.

b) To PSPCL authorities not to release any new electric power
connection to any house / commercial shop / building already
constructed or being constructed within the premises of the
project without no objection certificate and/or valid consent to
operate under the provisions of Water Act, 1974 of PPCB.

R
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¢) To the Punjab Urban Planning & Development Authority to
cancel the license Issued to the project promoter for
development of residential colony.

d) To the Sub Registrar - cum - Tehsildar, Faridkot not to register
any sale deed pertaining to the residential colony.

e) Environmental Engineer, Regional Office, Faridkot is directed to
initiate legal action against the project proponent(s) responsible
for day-to-day operation of the colony for violation of the
provisions of the Water (Prevention & Control of Pollution) Act,
1974 for operation without STP and valid consent of the Board.

11) That the proceedings of the hearing held before the Member Secretary of the
Board on 06.03.2024 have been issued to M/s Farid Colonizers, Residential
Colony namely Farid Enclave, Kotkapura Road, District Faridkot vide letter no.
1060 dated 06.03.2024 and a copy of the same is enclosed herewith as
Annexure-F.

12) That in compliance to the decisions taken during the hearing held before the
Member Secretary of the Board on 06.03.2024, following directions u/s 33-A of
the Water (Prevention and Control of Pollution) Act, 1974 have been issued to

the project proponent as well as various authorities as under:

a) To the project proponent not to sell any vacant residential /
commercial plot or construct any house under group housing
project or construct any house on the plot allocated for
construction of house or make any expansion within the
premises of colonies or shall not get released any electric
power connection from PSPCL for newly constructed house,
where no occupancy has been given, vide letter no. 1062 dated
06.03.2024. A copy of letter no.1062 dated 06.03.2024 Is
enclosed as Annexure-G.

b) To PSPCL authorities not to release any new electric power
connection to any house / commercial shop / building already
constructed or being constructed within the premises of the

R
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project without no objection certificate and/or valid consent to

operate under the provisions of Water Act, 1974 of Punjab

Pollution Control Board, vide letter no. 1064-1065 dated

06.03.2024. A copy of letter no. 1064-1065 dated 06.03.2024

is enclosed as Annexure-H.

¢) To the Punjab Urban Planning & Development Authority to
cancel the license Issued to the project promoter for
development of residential colony, vide letter no. 1068 dated
06.03.2024. A copy of letter no. 1068 dated 06.03.2024 is
enclosed as Annexure-L.

d) To the Sub Registrar — cum - Tehsildar, Faridkot not to register
any sale deed pertaining to the residential colony, vide letter
no. 1071 dated 06.03.2024, A copy of letter no. 1071 dated
06.03.2024 is enclosed as Annexure-J.

e) Environmental Engineer, Regional Office, Faridkot is directed
to initiate legal action against the project proponent(s)
responsible for day-to-day operation of the colony for violation
of the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 for operation without STP and valid
consent of the Board vide letter endorsement no. 1061 dated
06.03.2024 vide which proceedings of hearing held on
06.03.2024 have been conveyed. |

13) That the reply / action taken report on behalf of Punjab Pollution Control Board
is hereby submitted in compliance to order dated 11.01.2024 for kind perusal
and consideration of the Hon'ble Tribunal.

Submitted by

Date:oR 103 [ 2L mﬁh)

Environmental Engineer,
Punjab Pollution Control Board,

Place: f%, Yf 0{[{@,{ Reglonal Office, Faridkot
on behalf of Punjab Pollution Control Board



————

Lrid Enelave Welfare Society

Fand Enclave, Kotkapura Read, Faridkel(PB)~151203

P 1040 of 2022-23 Email: faridenclavewellaresociely@ginail.com -,
Lutler Mo, 6472023 Datad: 17-07-1023
To:
s T wlas i Cheirman,
1440 ! ! notfonal Green Tribunal,  *
| | | NewDeltd,

Subject: No Sewerage Treatment Plant In PUDA Apgroved Culnnfam.l wastege kﬂ“'d’" Ina :
water bady and llegal Imnm sold by colopisars: | i | |

il 5 Respected, ! :
Hy T AN According to sbove sa.dsubjent.wnmlmrmdmmol'muu:!mcmw.mhm. o

| |
Sl 31133230 oad, Faridkot, Punjals. 1Lis a PUDA approved colony and established around 2004-05. |
s ' Aceotding 10 PUDA norms, thara must be aﬁeweﬁgemmnhﬂimh i :nlnmrand 2 1
T e it preen belt In which all the wastage of STP will be disbursed. v
. TR Ly Inthscolnny.nﬂ?phntandngreenbellwa:pra:mlmulhlmnﬂﬂﬂimﬂw'
| CHITEL SRR B viatkod, Wa are around 60 houses here. Asthe 5T7 natwﬁru.ﬂuminhiiﬂ!
| averliowed many times.{5paps attached)
we hiova fled complaints resardlngws'.mh lpeal authorities, PUDA ID&ﬂalhmdiinﬂ :h-l-'l .

- By with calonizers. But no one give awentian wuu.rwrnﬁlmnu-wwul IMJIM W:ﬂﬂhﬂ
| R AW BT sawerage from a private parson and all the pxpanses boar by us. * |
| IR AR R HTL ey Mow the area of greed balt thatluft for tha wastage of STP wastage an treated water s i |
i converted ito acolony, Colonizers have sold that pluca and mwmpnﬁnhﬂl andfandfor
e ' {reated water of STP and wastaga of STP is progent.| =k
- L Colonizers oy down a pipe for the sewerage waler anid dﬁhurmmtumlasmﬁg:mﬂeﬁi
goRaIss dwy ntw & nearby water body withoul treating it Thus they are polliing 3 watEr body 5isa.

G- LI, Thare is 4 Hotel Shahi Haveli in the SCO's of the coloay, They organtaed kitty parties and
! piariage functions I i, As per nOIMS thera should be 2 different STP for Hateland, Marriage.

| Palace. But they dun't hava separate STP for their commerglaf use. For a Hutel 3 Greasa Trep a0 -

Lt b present i zhere i3 Kitehenin 2 Huted, But thare s no grease trap present, All the sewerege
f it i wastage of HotalShah| Hayell ant wastage of Kitglien of Hotol Shahi Havell dshl.l‘mﬂnm‘lunu |
bE-9 110 sawirage. 5o thera s very bad smell prisent In tho ¢olony environmen.; |
How the awners of Hutll-shahl Havell are trying 1o ﬂpr..m:l the hotel and oy weconverteds | |
schigol building of eolony Jnto Hotel/Club, There ord 1310 14! rooms g WMH
b Sy i meal rmwminglmuhueirwmwuhmachadmu“nm{mmm Thawstagaofthisaiso - .
| WeriTs T be dishursad In lln colany sewrerage. They did nn;nb'l.:humpm ml‘ﬂuﬂm P
| o i, Control Board, it
i b weauthecularrf mumhersureevuu!nluokupmwspumm ﬂmm”mm
i Lyars. i : : A
I : i ‘Illlank\‘w. i l MO S
| Hoafd ikl VR, D H + | 3 H 4 : J ;
| #. Quyty (i . il . P |= :
j GE725-U0H2 Endorsement No, 65-£6/2023 .« 1| Dated;1207:2023
[ Copy Toi= | . A Al ' }
i 1. Punjabellution’ LRI R DRI AT [ 77
[ et ' 2, Tollition ;unw Boand, Faridkot i N iy b g i
L ge gollicd niw G,f;ﬂ [-‘\w.' m‘} AR A il -
| sutil-2e859 - B T ; : um’“ M‘.
Il (»"‘:-—-‘h"’"‘- | oo ;
£ .JH ¥ | .
] It wwrfm’ff 5 - A b ,
RS T0S © AL L- ) / Wil L agidi m

e L e :
,t&‘h}’m""ﬂ"@ @ Farld Encd Wﬁm

| f&ﬁaﬁf

o "-J‘ watiods ﬂﬂ:il [ P




= I o - fim = ,
. = 3 > " -
- .
. - - % y : Y,
3 et 3 = - T T e s e —— ——

¥

G

e,
[ri33

L]

AR

0

{ STR of Colon

(ETLE
i




e fesang Endne AR Fi’l
a D Ls Wi

¢rage of Colony | |

C

ond

of Sw

ition

;E' "' w Bl '|'--"

e -

et A LAMLM)W A o L9

B



:| § 27’
It
o R::\

1 e T R
o 0 o 0

+11y of Swerage Done Privately by Colony Residents

BT




28

g
i
iCEIony

i otjh‘CIub of|

»

8%

“ i

o)

|
IR

JIE

Converting School it

o




—_— A"T\"nLV whe % "
" 2==_  PUNJAB POLLUTION CONTROL BOARD [ A
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2 LIFE
Zona] Office, Street No, 12, Power House Road, Bathinda ﬂ Llfe! Il:r
L = Envlrtgn:n:rl;t
SERRSUNS—" |
No. '
Registered Dated

M/s Farid Colonizers, Residential Colony
namely ‘Farid Enclave’ (Phase-1),
Kotakpura Road, Distt, Faridkot.

Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as amended In 1988.

Whereas, it |s mandatory on the part of the project proponent to ohtéln the
‘consent to establish' (NOC) of the Board as required under the provislons_l%wate_r Adt, 1974
and Air Act, 1981 before starting the development / construction of the project” :
And whereas, it is also mandatory on the part of the project proponent to take /
ap."te!l adequate & appropriate water pollution / air pollution/ solid waste management /
treatment fadilities so as to contain the conc. of varlous pollutants In effluent/emissions
discharged from the project premises within the standards prescribed by the Board.
And whereas, the project proponent has obtained 'consent to operate’ of the

Board under the provisions of Water Act, 1974 on 30.08.2012 for development of residential

colony in an area of 9.837 acres, which was valid upto 30.09.2018,

And whereas, the project proponent falled to obtain extension in the valdity of

‘consent to operate’ under the Water Act, 1974

And whereas, a complaint was received regarding the unsclentific disposal of
wastewater and regarding operation of hotel-cum-restaurant in the premises of colony.
o 4 And whereas, the colony was visited by the officer of the Boan:l on 02.05.2023
and it was observed that: - AAVHECER '

1. The colbny consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave
» (F;tﬁase-Z) in an area of 9.5 acres is in operation on Kotakpura Road, Far_idkot. without any
bifurcation. d e
Approx. 50 no. houses have been constructed and occupied alongwith 15 no. SCOs, The
colonizer has constructed an establishment in the name & style of *M/s Havell Club’
consisting of 12 no. rooms for party/ rent purpose, within the premises,

STP installed was found in abundant condition and wild grass was found grown in the STP
area. The components of the STP were rusted and as per site conditions, It can be revealed
" that the STP has not been operated since long.

Domestic effluent of the colony Is collected in @ man hole Inside the colony and was
- gorossl of onto the vacant plot of 1.5 kanal area for stagnation, Also, an outlet of

untreated domestic effluent of the colony provided Into Langeana d_m'"-

Plantation area reserved for disposal of treated effluent has pen developed as 03 no.

2

residential plots. :
And whereas, mepm}wmm'”b“u"ﬂu‘ﬂpmlﬂms of the Water Act,

1974, f

y;




And whereas, therefore the Punjab Pollution Control Board, in exercise of the3 ()

powers conferred upon 1t u/s 33-A of the Water Act, 1974 proposes to Issue the following

directions:-

) That the project proponent will immediately dismantle and remove all outlets and stop
forthwith discharging any effluent/ wastewater onto land for stagnation/ inland surface
water or through any other mode.

i) That the project proponent will immediately stop discharging wastewater from the colany
till all necessary water pollution control measures are taken and consent to operate [ts
outlet is obtained u/s 25/26 of the Water Act, 1974.

iif) That the Punjab State Power Corporation Ltd. authorities shall not release any new electrlc
power connection to any house/commercial shop/building already constructed or helng
constructed within the residential colony developed by the project proponent without no

objection certificate and/or consent to operate of the Board.

v) That the Punjab Urban Planning & Development Authority be directed to cancel the Iiuema
issued to the project proponent for development of residential colony.

v) That the Sub Registrar — cum - Tehsildar, Bathinda be directed not to register the sale-
deed pertaining to the residential colony.

As such, you are, hereby, given an opportunity to file objections, if any, on the
proposed directions before the Chief Environmental Engineer (B) of the Board on
18/09/2023 at 10:30 a.m. falling which, it will be presumed that the project propanent has
nothing to say and further action which indude confirmation of above directions will be taken
by the Board without giving any further notice / uppnr?nity '

tndy ey
y T
Al— Environmental Engineer (ZB)
For Chief Environmental Enginw
Endst. Hn 2- s’ Dated _/

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Faridkot for Information and necessary action. He is

requested to intimate the project proponent of the coleny regarding date, time & venue: of the“

hearing well before the date of hearing.
/ ;
Environmental Engineer {ZB]
For Chief Environmental Englnaar
| ad
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Environman| |

No. '\ 6o Bg_q_[ﬂqmﬂ Dated -7 ||, 2.9
To

M/s Farid Colanizers,

Reslidential Colony namely ‘Farid Enclave’ (Phase -1),

Kotakpura Road, Distt.Faridkat.

Subject: Proceedings of the personal hearing given to M/s Farid
Colonizers, Residential Colony namely ‘Farid Enclave’ (Phase -
1), Kotakpura Road, Distt. Faridkotu/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 by the Chief
Environmental Engineer (B) on 30.10.2023.

The following were present:

From Board's side:

Er. Rakesh Kumar, SEE, Z0, Bathinda

From project side:

No one attended the hearing

It was brought out that the project proponent has obtained 'consent to
operate' of the Board under the provisions of Water Act, 1974 on 30.08.2012 for
development of residential colony in an area of 9.837 acres, which was valid upto
30.09.2018.

Thereafter, the project proponent falled to obtain extension in 1~
validity of ‘consent to operate' under the Water Act, 1974.

A complaing was received regarding the unscientific disposal of
wastewater and regarding operation of hotel-cum-restaurant in the premises of
colony. :

The colony was visited by the officer of the Board on 02.08.2023 and it
was observed that: -

1. The colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and
Farid Enclave (Phase-2) in an area of 9.5 acres is in operation on Kotkapu::
Road, Faridkot, without any bifurcation.

2. Approx. 50 no. houses have been constructed and occupled alongwith 15 no.
SCOs. The colonizer has constructed an establishment in the name & style of
*M/s Havell Club’ consisting of 12 no. rooms for party/ rent purpose, within the
premises.

3. STP installed was found in abundant condition and wild grass was found grown
In the STP area. The components of the STP were rusted and as per site
conditions, it can be revealed that the STP has not been operated since long.

4. Domestic effluent of the colony Is collected In @ man hole Inside the calony and
was disposed off onto the vacant plot of 1.5 kanalarea for stagnation, Also, an
outlet of untreated domestic effluent of the colony provided into Langeana drain.

5. Plantation area reserved for disposal of treated effluent has been developed as
03 no. residential plats.

T
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The project proponent/colony was issued notice u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 alongwith an opportunities of personal
hearing on 18.09.2023 & 03.10.2023, but no one from the colony attended the said
hearings.

Another opportunity of personal hearing was afforded to the project
proponent/colony on 16.10.2023, wherein the project proponent requested for
<ome time period to submit the requisite documents in the matter.

The matter was considered by the Competent Authority and again an
opportunity of personal hearing has been afforded to the project proponent / colony
on 26.10.2023, which was postponed to 30.10.2023, however no one from the
colony attended the said hearing.

After considering, the material facts of record file, it has been decided
by the Chief Environmental Engineer (B) that:-

1. The project proponent will ensure to operate its STP regularly & scientifically to
achieve the effluent standards at all times.

2. The project proponent will provide adequate disposal arrangements for the
treated domestic effluent and no treated/untreated effluent will be discharged
into drain or onto land for stagnation.

3. The project proponent will apply for obtaining consents to operate of the Board under the
Water Act, 1974 & Air Act, 1981 for phase-I & phase-II of the colony, within one month.

4. Environmental Engineer, Regional Office, Faridkot shall visit the colony within
one month and process the ‘consent to operate' applications to be applied by
the project proponent under the Water Act, 1974 & Air Act, 1981, on merits.

You are requested to ensure the compliance of the above decisions of
the personal hearing.

W
5) -~ of(n|»2>
t Environmental Engineer (ZB)

For Chief Environmental Engineer (B)
Endst. No. __ 3 ¢)

pated 111,201
. A. copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Faridkot for information and
requested to ensure the compliance of decision of hearing within stipulated period.

} e L"“Ii.un\vﬁ
’~ Enviropmental Engineer (ZB)
For Chief Environmental Engineer (B)

32
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M/s Farid Colonizers, Residential Colony

namely "Farid Enclave’ (Phase-1),

Kotakpura Road, District Faridkol.
Subyecl: Notice to issue directions u/s 33-A of the Water (Prevention & Control

of Pollution) Act, 1974 as amended in 1988,

Whereas, it is mandatory on the part of the project proponent to oblain the
+onsent Lo establish' (NOC) of the Board as required under Lthe provisions of Waler Act, 1974

il Air Act, 1981 before starting the development / conslruction of the project.

And whereas, It is also mandatory on the part of the project proponent to take /
inslall adequate & appropriate water pollution / air pollution/ solid waste management /
treatment facilities so as 'o contain the conc. of various pollutants in effluent/emissions
discharged from Lhe project premises within the standards prescribed by the Board.

And whereas, the project proponent has oblained 'consent to operate' of the
Board under the provisions of Water Act, 1974 on 30.08.2012 for develepment of residential
colony in an area of 9.837 acres, which was valid upto 30.09.2018.

And whereas, Lhe project proponent failed to obtain extension in the validily of
‘vonsent to operate’ under the Water Act, 1974,

And whereas, a complaint was received regarding unscientific disposal of
wastewaler and regarding operalion of hotel-cum-restaurant in the premises of the colony.

And whereas, the colony was visited by the officer of the Board on 02,08.2023
and it was observed Lhat: -

1 The colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave
{Phase-2) in an area of 9.5 acres isin operalion on Kotakpura Road, Faridkol, withoul any
Uifurcation.
pprox. 50 no. houses have been constructed and occupied alongwith 15 no. SCOs. The
colonizer has constructed an establishment in the name& style of 'M/s Haveli Club’
consisting of 12 no. rooms for party/ rent purpose, within the premises.

3. STP installed was found in abundant condition and wild grass was found grown in the STP
area. The components of the STP were rusted and as per site conditions, It can be revealed
that the STP has not been operated since long.

1. Domestic effluent of the colony is collected in @ man hole inside the colony and was

disposed off onto the vacant plot of 1.5 kanal area for stagnation. Also, an oullet of

untreated domestic eflluent of the colony provided into Langeana drain,

IMantation area reserved for disposal of treated effluent has been developed as 03 no.

residential plots.

w



And whereas, the project proponent/colony was issued notice u/s 33-A.of the

aler (Prevention & Control of Pollution) Act, 1974 alongwith an opportunity of personal

heating before the Chief Environmental Engineer (B) of the Board on 18.09,2023 & 03.10.2023,

It no one friom Lthe colony atlended the said hearings.

And whereas, another opportunily of personal hearing was afforded to he

pioject proponent/colony before the Chief Environmental Engineer (B) of the Board on

16.10.2023, wherein the project proponent requested for some time period to submit the

regquisite documents in the matter,

And whereas, the matter was considered and anclher opportunity of qplsonal

heating was afforded to the project proponent / colony on 30.10.2023, however again no one

from the colony attended the said hearing.

And whereas, after considering, the material facts of record file, it was decided

by the Chief Environmental Engineer (B) that:- i

i

The project proponent will ensure to operate its STP regularly & scientifically to achli,eve the
effluent standards at all times.

The project proponent will provide adequate disposal arrangements for the treatcd
domestic effluent and no treated/untreated effluent will be discharged into drain. or onto
land for stagnation.

The project proponent will apply for obtaining consents to operate of the Board under the
Water Acl, 1974 & Air Act, 1981 for phase-1 & phase-II of the colony, within one month.
Environmental Engineer, Regional Office, Faridkot shall visit the colony within one month
and process Lhe 'consent to operate' applications to be applied by the project proponent

under the Water Act, 1974 & Air Act, 1981, on merits.
And whereas, to check the compliance w.r.t. the decisions of the personal

heating, Lhe colony was visited by the officer of the Board on 29.01.2024 and it was observed

lhat:-
kK

1

i

Ihe STP of the colony was found in abundant condition and wild grass was found g;rown in
the STP area. The components of the STP were found rusted and site condilions reveals
that the STP has not been operated since long.

Untreated domestic effluent of the colony is being coliected in a collection tank provided by
the colony and same is disposed of onto vacant plot for stagnation within the pren'lriscs of

the colony. Also, an outlet has been provided for discharge of untreated domestic effluent - _

into Langeana drain.
Carlier proposed plantation area has been developed into 03 no. residential plots by the

project proponent and presently no plantation area has been provided for disposal of the

Lreatecl wastewater,
. Solid wasle was found disposed in vacant plat along the drain. No management has been

provided for handling of the solid waste in compliance to the Solid Waste Manapemnt- 4

Rules, 2016.
And whereas, the project promoter is violating the provisions of the th.er Adt,

1974 and also failed to comply with the decisions of the personal hearing dated 30.10.2023.
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And whereas, therefore the Punjab Pollution Control Board, in exerclse ol the

conferred upon it u/s 33-A of the Water Act, 1974 proposes lo issue the following

Ihal the project proponent will immediately dismantle and remove all outlets and slop
fthwith discharging any effluent/ wastewater onto land for stagnation/ inland surface
waler o through any other mode.
Ihat the project proponent will immediately stop discharging wastewaler from the colony
1l all necessary water pollution control measures are taken and consent to operate its
outlet is obtained u/s 25/26 of the Water Act, 1974.
Thal the Punjab State Power Corporation Ltd. authorities shall be direcled not to release
any new electric power connection to any housefcommercial shop/building already
constructed or being constructed within the residential colony developed by the project
proponent without no objection certificate and/or consent to operate of the Board.
That the Punjab Urban Planning & Development Authority be directed to cancel the license
isstied to the project proponent for development of residential colony.
Ihal the Sub Registrar — cum - Tehsildar, Bathinda be directed not to register any sale
deed pertaining Lo the residential colony.

As such, you are, hereby, given an opportunity to file objections, if any, on the

proposed directions before the Hon'ble Chairman of the Board in his office at Vatavarn
Bhawan, Nabha Road, Patiala on 06.03.2024 at 11:00 A.M fafling which, it will be
presumed that the project proponent has nothing to say and further action which include
confirmation of above directions will be taken by the Board without giving any further notice /

opporiunity. ,W g,l“"“
.,;\v"l

()f_Emrlronmental Engineer (ZB)
For Chairman, PPCB

Endst. No. 3’59 Dated _.3_61 l.j_hn-b]

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Faridkot for information and necessary action. He is
requested Lo intimate the project proponent of the colony regarding date, time & venue of the

hearing well before the date of hearing.

o}
Lo
Envirohmental Engineer (ZB)
For Chairman, PPCB
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M/s Farid Colonizers, Residential Colony
namely ‘Farid Enclave’ (Phase-1),
Kotakpura Road, District Faridkot.

Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 as amended in 1988.

Ref: This Office letter no, 951 dated 26.02.2024.

Whereas, the project proponent of the colony was afforded an opportunily of
hersonal hearing u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 before the
Hon'ble Chairman of the Board in his office at Vatavarn Bhawan, Nabha Road, Patiala on
06.07.2024 at 11:00 AM., which has now been rescheduled before the Worlhy Member
Socrelary of the Board on 06.03.2024 at 4:00 P.M. due lo some administrative reasons.

As such, you are, hereby, given an opportunity to file objections, if any, on the
ditections proposed vide letter under reference before the Worthy Member Secretary of the
Board in his office at Vatavarn Bhawan, Nabha Road, Patiala on 06.03.2024 at 4:00
P.M. falling which, it will be presumed that the project proponent has nothing to say and
further action including confirmation of the proposed directions will be taken by the Board

without giving any further notice / opportunity.
Wi, 90,;,‘
,/,;'\11—\

A Environmental Engineer (ZB)
For Member Secretary, PPCB

Endst. No. J o\ \_,‘ Dated _ “

A copy of the above is forwarded to the Environmental Enginect, Punjab
Pollution Control Board, Regional Office, Faridkot for information and necessary action. He is

Lo ented Lo intimate the project proponent of the colony regarding change in the time & venue
of the hearing well before the date of hearing.

o2
2 Environmental Engineer (ZB)
For Member Secretary, PPCB
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M/s Farld Colonizers,
Residential Colony namely 'Farid Enclave’ (Phase -1 & 2),
Kolkapura Read, Distt, Faridkot.

Sub: - Directions u/s 33-A of Water (Prevention & Control of Pollution) Act,

1974 to M/s Farid Colonizers, Residential Colony namely ‘Farid Enclave’

(Phase -1 & 2), Kotkapura Road, Distt. Faridkot.

Whereas, it is mandatory on the part of project proponent to obtain the consent
of the Board under the provisions of the Waler Act, 1974 to operate an outlet for discharge of
wadle water from the residential colony.

And whereas, it is also mandatory on the part of project proponent Lo install
atlequate & appropriate sewage treatment plant so as to contain the conc. of various pollutants
i waste water discharged conforms to effluent standards prescribed by the Board.

And whereas, the project proponent has obtained 'consent to operate' of the
Poard under the provisions of Water (Prevention & Control of Pollution) Act, 1974 for
development of residential colony in an area of 9.837 acres (phase-1) on 30.08.2012 (valid
upto26.02.2013) and further extended upto 30,09.2018.

And whereas, the project proponent failed to obtain extension in the validity of
consent Lo operate’ under the Water (Prevention & Control of Pallution) Act, 1974 for Phase-1
of the colony.

And whereas, a complaint was received regarding unscientific disposal of
wastewaler and regarding operation of hotel-cum-restaurant in the premises of the colony,

And whereas, the colony was visited by the officer of the Board on 02.08.2023
and it was observed that: -

1. Ihe colony consisling of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave
(Phase-2) in an area of 9.5 acres is in operation on Kotkapura Road, Faridkot, without any
hifurcalion.

2. Approx. 50 no. houses have been constructed and occupied alongwith 15 ne. SCOs. The
tolonizer has construcled an eslablishment in the pname& style of M/s Haveli Club’
consisting of 12 no. rooms for party/ rent purpose, within the premises.

3. 51 inslalled was found in abundant condition and wild grass was found grawn in the STP
area. The components of the STP were rusted and as per sile conditions, it can be revealed
that the STP has not been operated since long.

1. Domestic effluent of the colony is collected in a man hole inside the colony and was
disposed off onto the vacant plot of 1.5 kanal area for stagnation. Alse, an outlet of
untreated domestic effiuent of the colony provided Into Langeana drain.

5. Plantation area reserved for disposal of treated effluent has been developed as 03 no,
residential plots,

And whereas, the prgject proponent/colony was issued notice ufs 33-A of the
Water (Prevention & Control of Pofdlon) Act, 1974 alongwith an opportunity of personal

#
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. s
Residential Colony aamely ‘Farid Eaclase’ (Phase -1 & 1),

hearing belfore the Chief Environmental Engineer (B) of the Board on 18.09.2023 & 03.10.2023,

bt no one from the colony attended the said hearings.
And whereas, another opportunity of personal hearing was afforded to the

propect proponent/colony  before the Chiel  Environmental Engineer (B) of the Board on
2023, wherein the project proponent requested for some time period to submit the

requisite documents in the matter,

And whereas, the maller was considered and anolher opportunity of personal
heanna was afforded to the project proponent / colony on 30.10.2023, however again no one
from the colony altended the said hearing. After considering, the material facts of record file, it

was decided by the Chief Environmental Engineer (B) that:-

I The project proponent will ensure to operate its STP regularly & scientifically to achieve the
efffuent standards at all times.

The project proponent will provide adequate disposal arrangements for the treated domestic
effivent and no treated/untreated effluent will be discharged into drain or onto land for
stagnation.

3. The project propenent will apply for obtaining consents to operate of the Board under the
Waler Acl, 1974 & A Act, 1_981 for phase-I & phase-11 of the colony, within one month,

4. Environmental Engineer, Regional Office, Faridkat shall visit the colony within one month
and piocess the ‘consent to operate’ applications to be applied by the project proponent
under the Water Act, 1974 & Air Act, 1981, on merits.

And whereas, to check the compliance w.r.t. the decisions of the personal
hearing, he colony was visited by the officer of the Board on 29.01.2024 and it was ohserved
[hent :

L. ihe STP of the colony was found in abundant condition and wild grass was found grown in
the ST area. The components of the STP were found rusted and site condilions reveals
Lthat the ST has not been operated since long.

2. Unlrealed domestic effluent of the colony is being collected in a collection tank provided by
the colony and same is disposed of onto vacant plot for stagnation within the premises of
the colony. Also, an outlet has been provided for discharge of untreated domestic effluent

into Langeana drain.
Earlier proposed plantation area has been developed into 03 no. residential plots by the

3.
project proponent and presently no plantation area has been provided for disposal of the
treated wastewater.

4 Solid waste was found disposed in vacant plot along the drain. No management has been

provided for handling of the solid waste in compliance to the Solid Waste Management

Rules, 2016.
And whereas, the project promoter is violating the provisions of the Water Act,

1974 and also failed to comply wilh the decisions of the personal hearing dated 30.10.2023.

And whereas, it is pertinent to mention here that 0.A. No. 665 of 2023 has been
he Hon'ble National Green Tribunal by Sh. Nirmal Singh Chahal complaining that
‘Farid Enclave', Kotkapura Road, Faridkot, punjab is operaling in violation ta;:ri ftm:nr:;xl
Punjap through Chief Secretary, Govt. of Punjab, Dis ag ;
pleaded as respondent no. 1 to 3. The reply/response has been

filed before |

porms, The State of
Faridkot and PPCB have bee
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cought within 02 months and the matter is listed for hearing before the Hon'ble NGT on
1303.2024

And whereas, notice ufs 33-A of the Water (Prevention & Control of Pollution)
AT, 1974 hae been issued to the project proponent/colony vide Board's letter no. 951 dated
' 02,2024 with following proposed directions:-
i1 That the project proponent will immediately dismantle and remove all outlets and
slop forthwith discharging any effluent/ wastewater onto land for stagnation/

inland surface water or through any other mode.

i) That the project proponent will immediately stop discharging wastewater from the
colony 1ill all necessary water pollution control measures are taken and consent to
operate its outlet is obtained u/s 25/26 of the Water Act, 1974,

i) That the Punjab State Power Corporation Ltd. authorilies shall be directed not to
release any new electric power connection to any house/commercial shop/buiiding
already constructed or being constructed within the residential colony developed by
the project proponent without no objection certificate and/or consent to operate of
the Board,

iv) That the Punjab Urban Planning & Development Authority be directed to cancel the
license issued to the project proponent for development of residential colony.

v) That the Sub Registrar — cum - Tehsildar, Bathinda be directed not to register any
sale deed pertaining to the residential colony.

And whereas, the project proponent/colony was afforded an opportunity of
personal hearing before the Chairman of the Board on 06.03.2024, which was rescheduled
hefore the Member Secrelary of the Board on the same date i.e, 06.03.2024 vide Board's letter
no. 1033 dated 05.03.2024 due to some administrative reasans.

And whereas, during hearing, the Partners of the colony submitted written reply
lo the notice issued by the Board and the same was taken on record, The Partners and their
consultant reiterated the same facts as mentioned in reply and stated as under:-

I. The project was developed in the year 2005 and was completed in 2017. There were 2
phases of the praject in which first phase was to develop 9.8 acres and 2nd phase was to
develop 9.5 acres. We have developed only plotted colony. We had sold vacant plots to the
buyers and were not involved in any kind of censtruction.

2.1l now, in total developed colony (Both the phases), 49 houses have been constructed oul
of which 42 are occupied with around 148 residents and 15 SCO were constructed but
none of them Is running regularly and 1 hotel plus restaurant is operational under the
nanie of M/s Haveli Club, We had sold the plot reserved for the hotel to Havell Club and
now, that is a different entity which Is being operated by the different management. We
have no any link over the hotelfrestaurant,

J. Tolal water consumption for the colony is around 25-30 KLD which generates effluent of
around 20-25 KLD. We had prepared the Septic tank as the primary treatment and hag
installed (in 2012) the STP of 200 KLD expecting the hlgl}ér occupancy and as per the
regulations by PPCB. Due to insufficient effluent, we could not operate the STP. Due to
only 10-15 % of the efMluent. So, e primary treatment, effluent |s being disposed-off

b = I"--I 1
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Tesiilenttnd € olony namely “Farid Eaclave’ (Phase | & 20
on the plantation area developed alongside the roads and green belt developed for the
colony. Plantation area is still reserved for the proper disposal of the effluent,
There is na pipeline connecling the domestic effluent of the colony to Lhe drain.
Moreover, we had completed our colony in 2017 and had handed over the colony to PLDA
n March, 2017 with Reaistries for the roads and olther common areas has been banslerred
1o PUDA Registry No. 4141 dated 17.03.2017 for Phase -1 & Registry No.4174 dated
17.03.2017 for Phase 11 and PUDA Issued us the Complelion Certificate No. CA/BODABTIY
J01712358-61 Dated 28.04.2017 for Phase ~I & Completion Certificate No. CA/BDA/BTI/
JU1[3085-87 Dated 29.04.2017 for Phase-I1, PUDA has released our 80% of the security
and 20% is pending.
In Sep, 2021, Farid Enclave Welfare Society was being registered under the President ship
of Nirmal Singh Chahal. From this date, welfare society Is responsible for the managemeril,
of solid waste, waste water, plantalion, and the operations of the colony. Separate bank
account has been set up by the welfare society in which funds are being collected from the
residents for the regular operations of the society and for the payments regarding sociely
txpenses. We made a mistake by not signing the hand over documents Lo the welfare
sociely.

During hearing, it was deliberated by the Member Secretary of the Board
thal the project proponent obtained consent to operate under the Water(Prevention &
Control of Pollution) Act, 1974 only for phase-I of the colony which was valid up 1o
30.09.2018 and thereafter failed to obtain consent to operate under the said Act. Moreover,
Phase-11 of the colony has been established/commissioned without obtalning consent Lo
establish/operate under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. Further as per the details of the visil carried
oul by officer(s) of the Board on 02.08.2023 and 29.01.2024, respectively, the STP of the
colony was found in abundant cendition and wild grass was found grown in the STP area,
the component of the STP were found rusted and the site condition revealed that the SIP
has not been operaled since long. Untreated domestic effluent of the colony is disposed off
onto vacant plot for stagnation within the premises and an outlet has been provided for
discharge of untreated domestic effluent into Langeana drain. Proposed plantation area has
been developed into 03 no. residential plots and presently no plantation area has been
provided for disposal of the treated wastewater. No management has been provided for
handling of the solid waste in compliance to the Solid Waste Management Rules, 2016.
Moreover, the partner(s) of the colony failed to submit any written agreement/legal
document executed between the partner(s) of the colony and the Resident Welfare
Association (RWA) regarding handing over of the colony for its regular operation and
maintenance and as such the reply was found fully unsatisfactory.

Now, therefore, the Punjab Pollution Control Board, in exercise of the powers

conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988, hereby, directs as under;-
1. That the project proponent not sell any vacant residential / commercial plot or construct any

house under group hoysing project or construct any house on the plat aflocated for
construction of house or Yigke afy expansion within the premises of colonies or shall not

e

40



41

AVs Favid Colomirers,
Hesidlentinl Colony namely *Farid Enclave” (Phase -1 & ),

aet released any electric power connection from PSPCL for newly constructed house, where
no occupancy has been given,

[hat PSPCL authorities shall not release any new electric power connection to any house /
commercial shop / building already constructed or being constructed within the premises of
the project without no objection cerlificate andfor valid consent to operate under the
provisions of Water Act, 1974 of PPCB.

Ihal the Punjab Urban Planning & Development Authority shall cancel the license issued to
Ihe project promoter for development of residential colony.

That the Sub Registrar-cum-Tehsildar, Faridkot shall not register any sale deed pertaining Lo
the residential colony.

Unwitonmental Engineer, Regional Office, Faridkot is directed to initiate legal action against
the project proponent(s)responsible for day to day operation of the colony for violation of

the provisions of the Water (Prevention & Control of Pollution)Act, 1974 for operation
without STP and valid consent of the Board.

In case of failure to comply with the above said directidi)s, you are liable for

i
action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974

amended in 1988.
~ '}:‘)t&_)"'\
ntadl Engineer (ZB)
For Member Secretary, PPCB F‘
Endst. No. @62 Dated Qﬁlﬂslgﬁ
A copy of the above is forwarded to the Environment Engineer, Punjab

Palltion Control Board, Regional office, Faridkot for information & necgssary action. He is
ditected Lo ensure the compliance of above directions.

? z [\ 265

’2 Senior Environm
(i

Senior Environmental
For Chairman, PPCBH‘
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I-‘,-"F- Farid Colk mizers,

Residential Colony namely "Farid Enclave’ (Phase -1 & 2),
Kotkapura Read, Distt, Faridkot.

Sub: - Directions u/s 33-A of Water (Prevention & Control of Pollution) Act,

1974 to M/s Farid Colonizers, Residential Colony namely ‘Farid Enclave’

(Phase -1 & 2), Kotkapura Road, Distt. Faridkot.

Whereas, it is mandatory on the part of project proponent to obtain the consent
of the Board under the provisions of the Water Act, 1974 to aperale an outlet for discharge of
wasto waler from the residential colony,

And whereas, it is alsg mandatory on Lhe part of project proponent to install
adequate & appropriate sewage treatment plant so as to contain the conc, of various pollutants
Hhvwaste water discharged conforms Lo effluent standards prescribed by the Board.

And whereas, the project proponent has obtained 'consent to operate’ of the
Board under the provisions of Water (Prevention & Control of Pollution) Acl, 1974 for
development of residential colony in an area of 9.837 acres (phase-1) on 30.08.2012 (valid
Hpla/8.02.2013) and further extended upto 30.09.2018.

And whereas, the project proponent failed Lo obtain extension in the valiclity of
‘tonsent (o operate’ under the Water (Prevention & Control of Pollution) Act, 1974 for Phase-I
ol the colony.

And whereas, a complaint was recelved regarding unscientific disposal of
wastewaler and regarding operation of hotel-cum-restaurant in the premises of the colony.

And whereas, the colony was visited by the officer of the Board on 02.08.2073
ane it was observed that: -

1. The colony consisting of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclaye
{Phase-2) in an area of 9.5 acres is in operation on Kotkapura Road, Faridket, without any
hifurcation.

<. Approx. 50 no. houses have been constructed and occupied alongwith 15 no. SCOs. The
colonizer has constructed an establishment in the name& style of 'M/s Haveli Club’
consisting of 12 no, rooms for party/ rent purpese, within the premises,

511 installed was found in abundant condition and wild grass was found grown in the STP
area, The components of the STP were rusted and as per site conditions, it can be revealed
[hat the 5T has not been operated since long.

4 Domestic effluent of the colony is collected in a man hole inside Lhe colony and was
disposed off onto the vacant plot of 1.5 kanal area for stagnation. Also, an outlet of
untreated domestic effluent of the colony’provided Into Langeana drain.

5. Plantation area reserved for disposal of treated effluent has been developed as 03 no,
residential plots,

And whereas, Lhe prgject proponent/colony was Issued notice ufs 33-A of the
Water (Prevention & Control of PoRulion) Act, 1974 alongwith an oppertunily of personal

-




Atfs Farkd € olonbseis,
Reshdentinl Colomy namely *Farl) Eaclive’ (Phase -1 & I

43 hearing befare the Chief Environmental Engineer (B) of the Board on 18.09.2023 & 03.10.2073,

but no one from the colony altended the said hearings.

And whereas, another opportunity of personal hearing was aflforded 1o [he
project proponent/colony  before the Chief Environmental Engineer (B) of the Board on
(610 20,3, wherein the project proponent requested for some time period to submil the
teuisite documents in the matter,

And whereas, the maller was considered and anolher opportunity of persanal
hearma was afforded to the project proponent / colony on 30.10.2023, however again no one
from the colony attended the said hearing. After considering, the material facts of record file, it
was decided by the Chief Environmental Engineer (8) that:-

I. The project proponent will ensure to operate its STP regularly & scientifically to achieve the
effluent standards at all times,

Ihe project proponent will provide adequate disposal arrangements for the treated domeslic

effluent and no treated/untreated effluent will be discharged into drain or onto land for

stagnation.

Ihe project proponent will apply for obtaining consents to operate of the Board under Lhe

Water Act, 1974 & Air Act, 1981 for phase-1 & phase-I1 of the colony, within one month,

Environmental Engineer, Regional Office, Faridkot shall visit the colony within one manth

and process the 'consent to operate' applications to be applied by the project proponent

under the Water Act, 1974 & Air Act, 1981, on merits.

And whereas, to check the compliance w.r.t, the decisions of the personal
hearing, the colony was visited by the officer of the Board on 29.01.2024 and it was observed
that:

L. ihe STP of the colony was found in abundant condition and wild grass was found grown In
the STP area. The components of the STP were found rusted and site conditions roveals
that the ST has nol been operated since long.

2. Untieated domestic effluent of the colony is being collected in a collection tank provided by
the colony and same Is disposed of onto vacant plot for stagnation within the premises of
the colony. Also, an outlet has been provided for discharge of untreated domeslic effluent
into Langeana drain,

3. Carlier proposed plantation area has been developed into 03 no. residential plots by the
project proponent and presently no plantation area has been provided for disposal of the
treated waslewaler.

. Solid waste was found disposed in vacant plot along the drain. No management has been
provided for handling of the solid waste in compliance to the Solid Waste Management

Rules, 2016,
And whereas, the project promoter is violating the provisions of the Water Act,

1974 and also failed to comply with the decisians of the personal hearing dated 30.10,2023.

And whereas, it Is pertinent to mention here that O.A. No. 665 of 2023 has been
filed before the Hon'ble National Green Tribunal by Sh. Nirmal Singh Chahal complaining that

‘Farid Enclave', Kolkapura Road, Faridkot, Punjab is operating in violation to the Environmental

Morms. The Slale of Punjab through Chief Secretary, Govt. of Punjab, District Magistrale,

Faridkot and PPCB have pleaded as respondent no. 1 to 3. The reply/response has been
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sought within 02 months and the matter is listed for hearing before the Hon'ble NGT on
13.03.2024

Act,

And whereas, notice ufs 33-A of the Water (Prevention & Control of Pollution)

1974 has been issued to the project proponent/colony vide Board's letter no. 951 dated

26.02.2024 wilth following proposed directions:-

1)

i)

v)

That the project proponent will immediately dismantle and remove all outlets and

stop forthwith discharging any effluent/ wastewater onto land for stagnation/
inland surface water or through any other mode.

I'hat the project proponent will immediately stop discharging wastewater from the
colony till all necessary water pollution control measures are taken and consent o
operate its outlet is obtained ufs 25/26 of the Water Act, 1974.

Thal the Punjab State Power Corporation Ltd, authorities shall be directed not to
release any new electric power connection to any house/commercial shop/building
already constructed or being constructed within the residential colony developed by
the project proponent without no objection certificate and/or consent to operate of
the Board,

That the Punjab Urban Planning & Development Authority be directed to cancel the
license issued to the project proponent for development of residential colony.

That the Sub Registrar — cum - Tehsildar, Bathinda be directed not to register any

sale deed pertaining to the residential colony.
And whereas, the project proponent/colony was afforded an opportunity of

personal hearing before the Chairman of the Board on 06.03.2024, which was rescheduled
bofore the Member Secretary of the Board on the same date i.e. 06.03.2024 vide Board's letter

no. 1033 dated 05.03.2024 due to some administrative reasons.

And whereas, during hearing, the Partners of the colony submitted wrilten reply

to the notice issued by the Board and the same was taken on record. The Partners and their

consultant reiterated the same facts as mentioned in reply and stated as under:-

The project was developed in the year 2005 and was completed in 2017. There were 2
phases of the project in which first phase was to develop 9.8 acres and 2nd phase was to
develop 9.5 acres. We have developed only plotted colony. We had sold vacant plols to the
buyers and were not involved in any kind of construction. :

Till now, in total developed colony (Both the phases), 49 houses have been constructed out
ol which 42 are occupied with around 148 residents and 15 SCO were constructed but
none of them is running regularly and 1 hotel plus restaurant is operational under the
name of M/s Haveli Club. We had sold the plot reserved for the hotel to Haveli Club and
now, that is a different entity which Is being operated by the different management. We
have no any link aver the hotel/restaurant.

Total waler consumption for the colony is around 25-30 KLD which generates effluent of
around 20-25 KLD. We had prepared the Septic tank as the primary treatment and had
mwmmmmmammmngm highér occupancy and as per the
requfations by PPCB. Du icient effluent, we could not operate the STP. Due to
only 10-15 % of the effluent, So, allegthe primary treatment, effluent is being disposed-off
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on the plantation area developed alongside the roads and green belt developed for the
colony. Plantation area is still reserved for the proper disposal of the effluent,
Ihere is no pipeline connecting the domestic effluent of Lthe calony to the drain.
Moreover, we had completed our colony in 2017 and had handed over the colony to PUDA
in March, 2017 with Registries for the roads and other common areas has been trans( erred
lo PUDA Registry No, 4141 dated 17.03.2017 for Phase -1 & Registry No.4174 dated
17.03.2017 for Phase ~I1 and PUDA issued us the Completion Certificate No. CABDA/BTIY
201712358-61 Dated 28.04.2017 for Phase -1 & Completion Cerlificate No. CA/BDA/BTI/
2017/3885-87 Dated 29.04.2017 for Phase-II. PUDA has released our 80% of the securily
and 20% is pending.
In Sep, 2021, Farid Enclave Welfare Society was being registered under the President ship
of Nirmal Singh Chahal. From this date, welfare soclety Is responsible for the management
of solid wasle, waste waler, plantation, and the operations of the colony, Scparale bank
account has been set up by the welfare society in which funds are being collected from the
residents for the regular operations of the society and for the payments regarding society
expenses. We made a mistake by not signing the hand over documents lo the welfare
sociely.

During hearing, it was deliberated by the Member Secretary of the Board
that the project proponent obtained consent to operate under the Water(Prevention &
Control of Pollution) Act, 1974 only for phase-I of the colony which was valid up Lo
30.09.2018 and therealter failed to oblain consent to operate under Lhe said Act. Moreaver,
Phase-11 of the colony has been established/commissioned without obtaining consent Lo
oslablish/operate under the Water (Prevenlion & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. Further as per the details of the visil carried
oul by officer(s) of the Board on 02.08,2023 and 29,01.2024, respectively, the STP of the
colony was found in abundant condition and wild grass was found grown in the STP area,
the component of the STP were found rusted and the site condition revealed that the SIP
has nol been operated since long. Untreated domestic effluent of the colony is disposed off
onto vacant plot for stagnation within the premises and an outlet has been provided for
discharge of untreated domestic effluent into Langeana drain, Proposed plantation area has
been developed into 03 no. residential plots and presently no Plantation area has been
provided for disposal of the treated wastewater. No management has been provided lor
handling of the solid waste in compliance to the Solid Waste Management Rules, 2016.
Moreaver, the partner(s) of the colony failed to submit any written agreement/legal
document executed ‘ between the partner(s) of the colony and the Resident Welfare
Association (RWA) regarding handing over of the colony for its regular operation and
maintenance and as such Lhe reply was found fully unsatisfactory.

Now, therefore, the Punjab Pollution Control Board, in exercise of the powers

conferred upon it ufs 33-A of the Water (Prevention & Control of Pallution) Act, 1974 as
amended in 1988, hereby, directs as under:-

That the project proponent not sell any vacant residential / commercial plot or construct any
house unler group ng project or construct any house on the plot allocated for
construction of house or ANy expansion within the premises of colonies or shall not
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get released any elecliic power connection from PSPCL for newly constructed house, where
no occupancy has been given,

That PSPCL authorilies shall not release any new electric power connection to any house /
commercial shop / building already constructed or being constructed within the premises of
the project without no objection certificate and/or valid consent to operate under the
provisions of Waler Act, 1974 of PPCB.

That the Punjab Urban Planning & Development Authority shall cancel the license issued o
the project promoter for development of residential colony.

4. That the Sub Registrar-cum-Tehsildar, Faridkot shall not register any sale deed pertaining to
the residential colony.

r

,. Invironmental Engineer, Regional Office, Faridkot is directed to Initiate legal action agalnst
the project proponent(s)responsible for day to day operation of the colony for violation of
Ihe provisions of the Water (Prevention & Control of Pollution)Act, 1974 for operation
without STP and valid consent of the Board.

In case of failure to comply with the above said directigy)s, you arc liable for

action ufs 41 of the Water (Prevention and Control of Pollution) Act 1974 ne amended in 1988.

~\ 20’9
Senior Environimental Engineer (ZB)
For Member Secretary, PPCB F‘

Endst. No. 062 Dated _ 0§ |ﬂ.?s|20351

A copy of the above is forwarded to the Environmentpd Engineer, Punjab
Pollution Control Board, Regional office, Farickot for information & necgssary action. He is
direcled Lo ensure the compliance of above directions.

? L [\ 265

For Chairman, PPCBP‘
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»<»_ PUNJAB POLLUTION CONTROL BOARD \‘f.- LiFE
‘li'l'li'i fomnl OfMice, Street No. 12, Power House Romd, Bathinda \“- Lifnstyin for

Envirodwnent
No. |obYy- s Registered Dnted f‘ﬁr -")" o

1) The Chief Engineer (Operations),
Punjab State Power Corporation Limited
Bathinda,

The Superintending Engineer (Operations),
Punjab State Power Corporation Limited
Faridkot.

Suily: - Directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974
to M/s Farid Colonizers, Residential Colony namely 'Farit Enclave’ (Phase -
1 & 2), Kotkapura Road, Distt, Faridkot.

It is intimated that the project proponent (M/s Farid Colonizers,) has developed

resudential colony namely 'Farid Enclave’ (Phase -1 & 2) at Kotkapura Road, Distt. Faridkal.

And whereas, the project proponent has failed to take adequate pollution control

neasures and operating oullel without consent of the Board under the Water Act, 1974 Inspite of
issuance of various notices | opportunities of personal hearings by the Board from time to time.

and whereas, afler considering lhe malerial facts of the case, lhe Competent

Authority of the Board has decided to direct the authorities concerned not to release any new
cleclie power connection to any house / commerdial shop  building already constructed or being
conistructed within the residential colony,

As such, it is lhereflore directed to comply with the following directions: -

"That the authorities concerned shall not release any new electric power
connection to any louse / commercial shop / building already constructed or being
constructed within the residential colony namely "Farld Enclave’ (Phase -1 & 2)
located at Kotkapura Road, Distt. Faridkot, without no objection certificate and /
or valid consent to operate under the provisions of the Waler (Prevention and
Control of Pollution) Act 1974 of PPCB."

In case of fallure to comply with the above said directions,

u/s -1 of the Water (Prevention and Control of Pollution) Act 1974 as ame in 1988.

? Senior Enviro 1 Engineer (ZB)
For Memher Secretary, PPCB F

Endst. No. _I_O_'Gf] Daled_lh’_l}ig;#

A copy of the above Is forwarded to the Enviranmental Engiheer, Punjab Pollution
Control Board, Regional Office, Faridkot for information & necessary actlion. He'is directed to follow
up the authorities concerned for immediate corpliance of the directions.

"
? Senior Environ | Engineer (ZB)
s For Member Secrotary, PPCBf

Endst. No. _“[H Dated _1
A copy of the above is forwarded to M{s Farid Colonizers, Re

tial Colony namely

. Senior Environme tal Engineer (ZB)
For Member Secretary, PPEBF,
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11
The Administiator,

Punjab Urban Planning & Development Authority,
Faridkol.,

Sub: - Directions u/s 33-A of Water (Prevention & Control of Pollution) Act,
1974 Lo M/s Farid Colonizers, Residential Colony namely ‘Farid Enclave’
(Phase -1 & 2), Kotkapura Road, Distt. Faridkot.

It is intimaled that the project proponent (M/s Farid Colonizers) has developed
tesudential colony namely "Farid Enclave’ (Phase -1 & 2) at Kotkapura Road, Dislt. Faridkot.
And whereas, the project proponent has failed to take adequate pollution control
measures and operating outlet without consent of the Board under the Water Act, 1974 inspite o
ol issuance of various notices / opportunities of personal hearings by the Board from lime Lo
tirne
And whereas, after considering the material facls of the case, the Competent
Authority of the Board has decided to direct the authorities concerned to cancel the license
issued Lo Lthe residential colony.
As such, it is, therefore, requested to comply with the following directions:-
"That the authorities concerned shall cancel the license issued to the
residential colony namely 'Farid Enclave’ (Phase -1 & 2) developed at
Kotkapura Road, Distt. Faridkot.”
In case of failure to comply with the above said dired§ions, you are liable for

achion ufs 41 of the Water (Prevention and Control of Pollution) Act 1971 as amended in 1988,

21U
p Senior Environthental Engineer (ZB)
< For Member Secretary, PPCB;

Lndst, Nu._}_{)_‘ﬂ__ DatEd_a.‘znllﬂd’AH

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Faridkot for information & nf§essary action. He Is

directed to follow up the authorities concerned for immediate comiiliance of the above
direclions.

? Senior Environnfental Engineer (ZB)

For Member Secretary, PPCB
Endst. No. (070 Dat —%m& F
A copy of the above is forwarded to M/s Farid Colonizets, R tial Colony

namely "Farid Enclave’ (Phase -1 & 2), Kotkapura Road, Distt. Faridkot for formation.

lZ_qunlur Envlmnlﬁ tal’Engineer (ZB) a4
For Member Secretary, PPCB ﬁ'
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Registered Dated GGI"E)ﬁ-ﬂD_!,

The Sub-Registrar-cum-Tehsildar,
Faridkol .

Saly: -

Directions u/s 33-A of Water (Prevention & Control of Pollt_ltl'on} Act,_
1974 to M/s Farid Colonizers, Residential Colony namely ‘Farid Enclave
(Phase -1 & 2), Kotkapura Road, Distt. Faridkot,

IUis intimated that the project proponent (M/s Farid Colonizers,) has developed
eaidential colony namely 'Farid Enclave’ (Phase -1 & 2), at Kotkapura Road, Distt. Faridkat,

And whereas, the residential colony has failed to take adequate pollution control
neasures and operating outlet without consent of the Board under the Water Act, 1974 inspite

ol issu

I &

ance of various notices / opportunities of personal hearings by the Board from time to
Limie

And whereas, after considering the material facts of the case, the Competent

Autharity of the Board has decided to direct the authorities concerned not to register any sale
deed in the residential colony.

As such, it is, therefore, requested to comply with the following directions:-

"That the authorities concerned shall not register any sale deed
pertaining to the residential colony namely ‘Farid Enclave’ (Phase -1 & 2),
developed at Xotkapura Road, District Faridkot.”

In case of failure to comply with the above said direc ions, you are liable for

action u/s 11 of the Water (Prevention and Conlrol of Pollution) Act 1974 /as amended in 1988.

D
L,\20Y)
Pﬂ- Senior Envirolifpental Engineer (ZB)
For Member Secretary, PPCBP

Endst. Nu._fﬂ_'[a Dated 56/;;;3#211

A copy of the above is forwarded to the Environmental Engin er, Punjab
Pollution Control Board, Regional Office, Faridkot for information & n 8s5ary action. He is
directed Lo follow up the authorities concerned for immediate compliance/bf the directions,

L2
?L Senior Environmgntal Engineer (ZB)

For Member Secretary, FFCBf
Endst. No, _ID:IZ Dated

A copy of the above is forwarded 1o M/s Farid Coloniz
namely *Farid Enclave’ (Phase-1&2), Kotkapura Road, Distt. Faridkot for i

) 267"
?L Senior Environmdntal Engineer (ZB)
For Member Secretary, PFC?



